
FIR No. 474/21 

PS S P Badli  

State Vs. Amit, Trilok Chand and Jitender 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Sh. Pradeep Rana, Ld. Counsel for the accused Amit,  Sh. Arvind 

Vats, Ld. Counsel for the accused Trilok Chand and Sh. S. P Pal, Ld. Counsel for 

the accused Jitender through VC. 

  SI Vishal Malik on behalf of IO through VC. 

  Three separate bail applications have been moved on behalf of 

accused Amit, Trilok Chand and Jitender. I shall dispose off all the three bail 

applications vide this common order.  

  Factual matrix of the case is such that the case was registered on the 

statement of Inspector Ram Niwas of PS Kotwali Baghpat UP regarding making of 

huge quantity of illicit liquor. During the investigation, a number of people were 

arrested out of which three of them namely Amit, Trilok Chand and Jitender have 

moved the present Application. 

  Ld. Counsel for the accused Amit has submitted that he is merely the 

owner of the premises wherein the alleged illicit liquor was being produced.  

Accused Amit had entered into a valid rent agreement with other co-accused 

Kamal and did not have any knowledge of the activity being conducted in the 

premises. He has further submitted that accused Amit did not get police 



verification of the alleged tenant and thus only a case of section 188 IPC can be 

made out against him. 

  Ld. Counsel for the accused Trilok Chand has argued that accused 

Trilok Chand was the middle man who helped Amit in renting out of the premises 

and had no knowledge of the kind of activity being conducted in the premises 

neither has he benefitted from such activities. 

  Ld. Counsel for the accused Jitender has argued that he had been 

arrested merely on the disclosure statement of accused Ravi and despite police 

custody of one day, nothing incriminating has been recovered from the possession 

of accused Jitender and hence, benefit of bail must be granted to him. 

  Per contra, IO has submitted that accused Amit and Trilok Chand 

were well aware of the illegal activities being conducted in the premises and thus, 

have indulged in commission of a grave offence. He has further submitted that 

accused Jitender is partner of accused Ravi and was involved in packaging and 

labeling of the illicit liquor. Further he has submitted that the investigation is at 

initial stage and if granted bail it is likely to  hamper the ongoing investigation. 

  Ld. Substitute APP for the State has vehemently opposed the bail 

application of all the accused persons. Submissions heard. Record perused  

  In the case at hand, accused Amit was arrested on 15.07.2021 and 

accused Trilok Chand were arrested on 14.07.2021 respectively. The  main 

allegations against the accused Amit is that he is the owner of the rented premises 

wherein the illicit liquor was being manufacture and accused Trilok Chand acted as 

middle man for securing tenant for the premises. IO has also submitted during the 

course of his arguments that allegations u/s 420/467/468/471 /472 IPC are not 

made out against both the accused and the copy of Adhar Card supplied to them 

with rent agreement by the tenant co-accused Kamal was found to be fake. Both 

the accused Amit and Trilok Chand have no criminal antecedents.  



 

  Considering that no recovery is required to be effected from both 

these accused and the nature of their involvement in the present matter, no purpose 

shall be served by keeping them in custody.  Accordingly, I deem appropriate to 

grant the benefit of bail to the accused  Amit and Trilok Chand upon furnishing 

bail bonds in the sum of Rs. 35,000/- each with one local surety in like amount 

each.   

  As far as the role of accused Jitender is concerned, it is alleged that he 

is partner of the main accused in the business. He was arrested on 17.07.2021 on 

the statement of accused Ravi who had  said that accused Jitender is involved in 

the packaging and labeling of the illicit liquor and the entire  modus operendi of 

the accused needs to be unearthed in manufacturing harmful illicit liquor.  

  Considering the gravity of the allegations against the accused Jitender 

and the fact that investigation is at very initial stage, it is likely that if granted bail,  

accused Jitender may tamper with the evidence/witnesses. Hence, the bail 

application of the accused Jitender is hereby dismissed.    

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 12221/21 

PS S P Badli  

State Vs. Sunny 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitue APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Sunny. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

02.07.2021. Benefit of bail is requested. 
 

Ld. Substitute APP for the state has argued per contra and has 

opposed the bail application on the ground that investigation is at initial stage and 

alleged offence is serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 02.07.2021. 

Recovery has already been effected. Accused has no criminal antecedents. Hence, 

no purpose would be served by keeping the accused in JC. Accordingly, I deem it 

appropriate to grant the benefit of bail to the accused Sunny upon furnishing bail 

bonds in the sum of Rs. 10,000/- with one surety in like amount.  Copy of order be 

sent to whats app of Ld. Counsel for the applicant at his request. Copy of this order 

also be immediately sent to the concerned Jail Superintendent electronically.  

  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 475/16 

PS S P Badli  

State Vs. Ram Umed Rai 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Madhav through VC. 

  This is an application for bail moved on behalf of accused Ram Umed 

Rai. 

  Though, Ld. Counsel for the accused appears to be present on VC, 

however, despite repeated calls, he has not made submissions. 

  Put up for advancing of arguments on 22.07.2021. 

  IO is also directed to be present via VC on NDOH. 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 383/16 

PS S P Badli  

State Vs. Ram Umed Rai 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the  applicant through VC. 

  IO SI Madhav through VC. 

  This is an application for bail moved on behalf of accused Ram Umed 

Rai. 

  Though, Ld. Counsel for the accused appears to be present on VC, 

however, despite repeated calls, he has not made submissions. 

  Put up for advancing of arguments on 22.07.2021. 

  IO is also directed to be present via VC on NDOH. 

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 691/20 

PS S P Badli  

State Vs. Jishan 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Sh. Anirudh Garg, Ld. LAC for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Jishan. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

23.12.2020. Benefit of bail is requested. 
 

Ld. Substitute APP for the state has argued per contra and has 

opposed the bail application on the ground that investigation is at initial stage and 

alleged offence is serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 23.12.2020. Charge 

sheet has already been filed. Trial will take its own time.  Hence, no purpose would 

be served by keeping the accused in JC. Accordingly, I deem  it appropriate to 

grant the benefit of bail to the accused  Jishan upon furnishing bail bonds in the 

sum of Rs. 10,000/- with one surety in like amount.  Copy of order be sent to whats 

app of  Counsel for the applicant at his request. Copy of this order also be 

immediately sent to the concerned Jail Superintendent electronically.  

  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



DD No. 32/13/06 

PS S P Badli  

State Vs. Narender  Yadav 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO is absent. 

   IO is directed to appear in person on the NDOH as certain 

clarifications are required from the IO. 

  Put up on 22.07.2021. 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 445/21 

PS S P Badli  

State Vs. Tope Simon Janathan 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  None for the applicant. 

  Put up for consideration on 28.07.2021. 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 
  



FIR No. 484/21  

PS S P Badli  

State Vs. Raju @ Yameen 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

   Vide this order, I shall decide the bail application moved on behalf of 

the accused Raju @ Yameen. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

14.07.2021. Benefit of bail is requested. 
 

Ld. Substitute APP for the state has argued per contra and has 

opposed the bail  application on the ground that investigation is at initial stage and 

alleged offence is serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 14.07.2021.  

Recovery has already been effected. Investigation is complete. Hence, no purpose 

would be served by keeping the accused in JC. Accordingly, I deem it appropriate 

to grant the benefit of bail to the accused  Raju @ Yameen upon furnishing bail 

bonds in the sum of Rs. 10,000/- with one surety in like amount.  Copy of order be 

sent to whats app of Ld. Counsel for the applicant at his request. Copy of this order 

also be immediately sent to the concerned Jail Superintendent electronically.  

  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 119/21 

PS S P Badli  

State Vs. Naresh @ Ritik 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application for early hearing and consideration on charge 

have been filed on behalf of accused. 

  Put up the application for consideration on 27.07.2021.   

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



FIR No. 794/20 

PS S P Badli  

State Vs. Munesh Kumar 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ms. Poonam Devi, Ld. Substitute APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Report of IO received. 

  In view of report of IO, address & phone number of surety appear to 

be incorrect. Hence, bail bond is dismissed.                

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

  



Challan Vehicle No. DL-2W-2372 

Circle Narela 

 

20.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Ld. Counsel for the applicant through VC. 

  Application for challan bearing vehicle no. DL-2W-2372 has been 

received through email.  

Since the vehicle is impounded, challan be put up before Ld. Duty 

MM for today itself. 

 

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/20.07.2021 

 


